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IN THE COURT OF THE CHIEF JUDICIAL 
MAGISTRATE 

TEZPUR. SONITPUR. 
 

Present: Dr. M Baruah 
       Chief  Judicial  Magistrate, 

               Sonitpur, Tezpur. 
 

G. R. Case No. 2975/2013 
     U/s 498 A IPC 

 

State 

Vs 

1. Uttam Baishya 

S/o Lt. Hari Charan Baishya 
Of No.2 Namanigaon 

PS Rangapara 

                                                                        …Accused person 

Appearance: 

Counsel for the State      :   Sri N Das. 

Counsel for the defense  :   Md. N. Uddin. 

Charge framed  on          : 10-3-2014. 

Evidence recorded on      :  30-12-2014. 

Argument heard on         : 7-2-2015.  

Judgment delivered on    : 7-2-2015. 

 

J U D G M E N T 

 

1.  The prosecution’s case in brief is that the informant 

Smti Bhanu Baishya lodged an ejahar before the O/C, Rangapara 

P.S. on 18-11-13 stating that the accused eloped her about 13 
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years ago and she gave birth to two male children. Thereafter the 

accused started physical and mental torture on her The accused 

person also did not provide food to her and her children. The 

accused eloped her sister Manju Das and taken her to Mumbai. 

After two year the accused came back leaving her sister. The 

accused wanted to sell the land which is in his name and also 

assaulted her and threatened to kill her. On 17-11-13 at about 5 

p.m. as the accused assaulted the informant and also damaged the 

house-hold articles. The nearby people came and rescued her.  

2.  Upon receive of the ejahar, the O/C, Rangapara  PS 

registered a case being Rangapara P S Case No. 155/13  u/s 

498A/366/323/427/506 IPC and started investigation. After 

investigation, police filed charge sheet against the accused Uttam 

Baishya U/S 498A IPC. 

3.  The accused person appeared before the Court and 

faced trial. Copy of the prosecution documents were furnished to 

the accused person. After hearing learned counsel for both sides, 

charge  u/s 498 A IPC has been framed and its particulars are read 

over and explained to the accused person. The accused person 

pleaded not guilty and claimed to be tried. 

4.  Prosecution adduced evidence of the sole material 

witness i.e. the informant-cum-victim of this case. Considering the 

nature of evidence adduced by the informant-cum-victim 

prosecution found it not proper to adduce further evidence as it 

would not improve the prosecution case. As the informant-cum-

victim has not implicated the accused, therefore, statement of the 

accused U/s.313 Cr.P.C. was not recorded.  
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5.   POINTS FOR DETERMINATION 

                       (i)     Whether the accused person being the 

husband of  Bhanu Baishya Das,  had subjected her 

to cruelty  and harassed her where such 

harassment is with a view to coercing her to meet 

any unlawful demand for dowry or is on account of 

failure by her to meet such  demand  ?  

  Heard argument of the learned counsel for the 

prosecution and the defense. Perused the materials on record. 

6.  DICISION, DISCUSSION AND REASONS THEREOF 

  The informant Smti Bhanu Baishya Das deposed that 

she got married to the accused in the year 2009 and she has two 

sons out of their wedlock. In the year 2013 her younger sister was 

missing and she suspected her husband for the missing of her 

sister.  In this regard she had fight with her husband and filed this 

case. Ext-1 is the ejahar and         Ext-1(1) is her signature. Later 

on her sister returned. She further stated that due to 

misunderstanding she filed the case. Now she does not want to 

proceed with the case.  

7.  Considering the evidence of the informant cum victim, I 

found that she did not implicate the accused as alleged in the 

ejahar. I found that there was misunderstanding between the 

informant and accused regarding the missing of the informant’s 

younger sister. I found no material of offence against the accused. 

Prosecution has failed to prove the case against the accused beyond 

doubt. 
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8.      O   R   D   E   R  

  Considering the facts and circumstances of this case, I 

found that the prosecution has failed to prove the alleged offences 

u/s 498 A IPC against the accused beyond doubt. As a result the 

accused is acquitted and set at liberty. Bail bond of the accused is 

cancelled. 

9.  Judgment is prepared and typed by me. 

10.  Set my hand and seal of this Court on this the 7th day of 

February, 2015.  

 

 

                                                                                                                                       

(Manash Baruah) 

Chief Judicial Magistrate                                                                                                                          

Sonitpur. Tezpur 
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A   P   P   E   N   D   I    X 

 

 

 

   Prosecution Witnesses 

 

 

1. P.W.1 :  Smti Bhanu Baishya Das. 

 

Defence  Witnesses 

 

Nil 

 

Documents exhibited by prosecution.  

 

1. Ext. 1  : Ejahar 

 

Documents exhibited by defence 

 

Nil 

 

 

 

 

 

(Manash Baruah) 

Chief Judicial Magistrate                                                                                                                          

Sonitpur. Tezpur 

 

 


